Prem Lata Vs State

CC No.1 1/4/2019
PSS Mundka

28.08.2020

Earlier all the matiers were adjpurned en-bloc
pursuant 1o the directions issued by the Hon'ble High Court Of
Delhi from time to time amid lock-down. Now, vide office order
N0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded
Present:  Ld, Counsel Sh. Akhilesh for the complainant through

VC.

10/S| Ramesh through VC.

Court is convened through VC (CISCO Webex)
from residence office.

Heard.

Put up on 16/09/2020 for further proceeding.
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ltem No, 22
State vs, Pushipal (@) Deepal

FIR No. Q08/2015
I’S: Lt Nagar

Farlier all the matters were sdjourned en-bloe prrsuant to the directions
rassed by the Hon'ble High Cowrt of Delli from time to time amid lock-dow,
Now, vide officer order no. 26/DHC/2020 dated 30072020, Distriet Courts
have Dbeen direeted o take up all the eases listed before them through
videoconferencing except the enses wherein evidence is to be recorded.
28.08.2020
Present: Learned APP for the State through VA

None for accused

Court is convened through V/C (CLSCO WEREX) from residesce aoffice.

Fleard, File perused.

Perusal of the file reveals that matter is ot the stage of prosecution evidence,
Therefore, the matter stands adjonrned in view of the circular issued by the

Honble Thigh Court of Delhi.

Put up on 23.12.2020 for L.

(Balvra Pupiver)
MMN-06, West [ District
THC, Delhi/28.08.2020
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ltem No, 25

State vs, Richa Bassi

FIR No., 382/2016
I'S: Hari Nogar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time (0 time amid lock-down.
Now, vide officer order no. 26/DHC/2020 dated 3.07.2020, District Courts
have been directed to take up all the eases listed before them through
videoconferencing except the cases wherein evidence is (o be recorded.

28.08.2020
Present: Learned APP for the State through V/C
Shri Rajesh Kumar, learned counsel for the complainant through V/C

None for accused

Court is convened thronph ViC (CISCO WERBEX) front residence office,

Heard. File perused.

Perusal of the file reveuals that matter is at the stnge of prosecution evidence.
Therefore, the matter stands adjourned in view of the circular issued by the

Hon'ble High Court of Delhi.

Put up on 18.12.2020 for PL.
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ltem No, 27

State vs, Jai Singeh

FIR No. 2332016
PS: Mundka

Earlier all the matters were adjourned en-bloe pursuant to the directions
(rssed by the Hon'ble High Court of Dellii from time to time amid lock-diwn,
Now, vide officer order no, SO/DILC2020 ated 30,07.2020, District Courts
have been direeted 1o take up all the cases listed before them through
videoconferencing except the enses wherein evidence is to be recorded.

28082020

Present: Learned APP for the State through V/C
Shri Rajesh Kumar, learned counsel for the complainant through V/C
None for accused

Court is convened thraueh ViC (CISCO IWE, BEX] from residence office,

Heard, File perused.

Perusal of the file reveals that matter is wt the stage of presecution evidence.
Therefore, the matter stands adjourned in view of the circular issued by the
Hon"ble High Court of Delhi.

.H\"\- i
(Habita Piiniva)
MM-06, West District
THIC, Delhi/25.08.2020
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ltem No. 20

State vs. Satnam Singh Lamba

FIR No. 982/2015

I*S: Haril Nagar
Earlier all the matters were ndjourncd en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-doswn.
Now, vide officer order no. 26/DIC/2020 dated 30.07.2020, District Courts
have been dirceted to take up all the eases listed before them through

videoconferencing except the cases whercin evidence is to be recorded.
28.08.2020
Present: Leamed APP for the State through V/(

None for accused persons

Court is convened threugh ViC (CISCO WEBEX) from residence office
Heard. File perused.

Perusal of the file reveals that matter is at the stage of prosecution evidence.
I'herefore, the matter stands adjourned in view of the circular issued by the
Hon'ble High Court of Delhi.

Put up on 23.12.2020 for PE

(Habita Puniva)
MM-06, West District
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ltem No. 21

Srare vs, Noor Jamal
FIR No. 19172015
I'S: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Dellii from time (o time amid lock-cown,
Now, vide officer order no. 26/DHC2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the eases wherein evidenee is to be recorded,

28.08.2020
I'resent: Learned APP for the State through V/C
None for the accused

Court is convened throupgh 1/C (CISCO WEREX) from residence office,

Heard. File perused.

Perusal of the file reveals that matter is at the stage of prosecution evidence.
Therefore, the matter stands adjourned in view of the circular issued by the

Honble High Court of Delhi.

Put up on 23.12.2020 for PE.

(Babira Puniva)
MNM-06, West District
THC, Delhi/28.08.2020
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ltem No. 1§

State vs. Vijay Badal etc

FIR No. 121072014
PS: Hare Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon ble High Court of Delhi from time to time amid lock-down.
Now, vide officef order no. 26/DHC22020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

28.08.2020
Present: Leammed APP for the State through V/IC
Shri Sunny Garg, leamed counsel for all the accused persons

Court is convened throueh VAC (CISCO WERBENXN) from residence office.

Heard. File perused.

Perusal of the file reveals that matter is at the stage of arguments on the point of

charpe

Put up on 29.09.2020 for arguments on the point of charge.
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Item No. 29

State vs. Bholu

FIR No. 432/2017
PS: HHari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now. vide officer order no. 26/DIC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded,

28.08.2020
Present: Learned APP for the State through V/C
None for accused

Court is convened through V/C (CISCO IWEBEX) from residence office.

Heard. File perused.

pPerusal of the file reveals that matter is at the stage of prosecution evidence.
Therefore, the maticr stands adjourned in view of the circular issued by the
Hon'ble High Court of Delhi.

Put up on 23.12.2020 for PE. @J

(Babita Puniva)
MM-006, West District
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Item No. 30

State vs. Blrolu

FIR No. 473/2017
PS: Hari Nagar

Earlier all the matters were adjourncd en-bloe pursuant to the directions
passed by the Hon’ble High Court of Delhi from time to {ime amid lock-down.
Now, vide offices order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been direeted to take up all the eases listed before them through
videoconferencing except the cases wherein evidenee is to be recorded.

28.08.2020
Present: Learned APP for the State through V/C
None for accused

Court is convened throuph V/C (CISCO WEBEX) from residence office.

Heard. File perused.

Perusal of the file reveals that matter is at the stage of prosecution evidence.
Therefore, the matter stands adjourned in view of the circular issued by the
Hon'ble High Court of Delhi.

Put up on 23.12.2020 for PE. L

(Babita Pyniya)
MM-06, West District
THC, Delhi/28.08.2020




Item No. 19

State vs. Raj Kumar Sharina

FIR No. 95/2012
PS: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon’ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, Distriet Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidencee is to be recorded.

28.08.2020
Present: Learned APP for the State through V/C
None for accused

Court is convened throueh V/C (CISCO WEBEX) from residence office.

Heard. File perused.

Process could not be issued due to lock-down. Let 10 be summoned for next date
of hearing.

Court notice be also issued to the learned counsel for the accused for the next date
of hearing.

Put up on 28.09.2020 for purpose fixed.
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ltem No, 21

State vs. Dev Sehgal

FIR No. 1410/2015
’S: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passcd by the Honble High Court of Delhi from time (o time amid lock-down,
Now, vide office order no. 26/DHCI2020 dated IN07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

28.08.2020
Present: Learned APP for the State through V/C

MNone lor accused

Court is comvened thronsh ViC(CISCO WEBEX) from residence office.

Heard. File perused.

Perusal of the file reveals that matter is at the stage of prosecution evidence.
Therefore, the matter stands adjourned in view of the circular issued by the

Hon'ble High Court of Delhi.

Put up on 18.12.2020 for PL. ﬂ
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Item No R

[ 'ntrace Report

FIR No 14872019
m ‘rlfﬂyilil

Earlicr all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down,
Now, vide office order no. 260DHC2020 dated W0T.2020, hstrict Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

K 0K 2020

Present. Leamed APP for the State through V/C

Court is convened through VAC(CISCO WEBENX) from restdence office.

L
'rocess could not be 1ssued due to loadown

Put up on 23.12.2020 for purpose fixed
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llem No. I8

Ntate v, Ahn Anny ete

IFIR No. 390/2017
I'S: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant (o the directions
passed by the Honble High Court of Delli from time to time amid lock-down.
Now, vide office order no. 26/DHIC/20200 dated 30,07.2020, District Courts
have been divected to ke up all the enses listed before them througl
videoconferencing except the eases wherein evidenee is to be recorded.

28.08.2020
Present: Learned AP for the State through V/C
Accused persons are running in J/C

Court is convened through V/C (CISCO WEREX) from residence office.

Heard. File perused.

Jail Superintendent is directed to produce all the accused persons through V/C on
next date of hearing.

Put up on 11.09.2020 for further proceedings.
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[tem No. 33

State vs, Girish

FIR No, 87/2019
PS: Mundka

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-tdown.
Now, vide officer order no. 26/DHC/2020 dated 3(L07.2020, District Courts
have been directed 1o tuke up all the eases listed before them through
videoconferencing except the enses wherein evidence is to be recorded,

28.08.2020
Present: Learned APP for the State through V/C
Shri §. C. Verma, learned counsel for the accused through V/C

Court is convened through V/C (CISCO WEBEX) from residence office.

Heard. File perused.

Perusal of the file reveals that matter is at the stuge of prosecution evidence.
Therefore, the matter stands adjourned in view of the office order issued by the

Honble High Court of Delhi.

L=
Put up on 1&.12.2020 for PE.
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Item No. 9

State vs. Umesh

FIR No., 028865/2019
PS: Mundka

*arlier all the matters werc adjourned en-bloc pursuant to the directions
passed by the lon’ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

28.08.2020

Present: Learned APP for the State through V/C

None for the accused and complainant

Court is convened througeh V/C (CISCO WEBEX) from residence office.

Heard. File perused.

Putup on 1 1.09.2020 for further proceedings.

10 to produce the accused and the complainant on the next date of hearing.
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ltem No. |5
State vs, Karamveer & Anr

FIR No, 144720109
PS: Munddka

Earlier all the matters were adjourncd cn-bloe pursuani to the directions
passed by the Hon’ble High Court of Delbi from time to time amid loch-down,
Now, vitlle office order no. 26/DHC2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing exeept the enses wherein evidence is to be recarded.
28.08.2020

Present: Lenmed APP for the State through V/C

Accused persons are stated to be in J/C

Counrt is convened through V/C (CISCO IWEREX) from residence affice.

Heard. File perused.
Put up on 05.09.2020 before the Lok-Adalat,
10 1o produce the complainant on the next date of hearing through V/C,

Jail Superintendent is also directed to produce the necused through V/C on the next

date of hearing.
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THC, Delhi/28.08.2020
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Item No. 14

State vs. Karamveer

FIR No. 22872019
PS: Mundka

Earlicr all the matters were adjourned en-bloe pursuant to the directions
passed by the Honble High Court of Delhi from time to time amid lock-daown,
Now, vide office order no. 26/DHC2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

<8.08.2020
Present. Leamed APP for the State through V/C
Accused Karamveer not produced from J/C

Court is convened through V/C (CISCO WEBEX) from residence office.

Heard. File perused.

Jaid Supenntendent is directed to produce the accused through V/C on next date of

hearing.
Put up on 11.09.2020 for further proceedings. P
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[tem No. 11

State vs. Raju Yadav efc

FIIR No. 314/2019
PS: Mundka

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon’ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DIC/2020 dated 30.07.2020, District Courls
have been directed to take up all the cuses listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

28.08.2020
pPresent: Learned APP for the State through V/IC
None for accused Vipin
Rest accused persons are stated to be running in J/C

Court is convenetl throush V/C (CISCO IWEBEX) from residence office.

Heard. File perused.

Perusal of the lile reveals that matter is at the stoge of prosecution evidence. Since

accused persons are running in J/C, let notice be issued 1o the Jail Supurinlcndunl

to produce them through V/C on the next date of hearing.

Putupon 1 1.09.2020 for PE/further proceedings.



Item No. 17

State vs. Satpal Mittal ete

FIR No. 327/2016
PS: Mundka

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

28.08.2020
Present: Leamed APP for the State

Shri O.P. Gupta, learned counsel for Satpal Minal through V/C
None for rest accused persons
Court is convened through V/C (CISCO WEBEX) from residence office.
Heard. File perused.
Learned counsel for the accused seeks short adjourned to address the arguments
physically.
Heard. Allowed.

At request, put up on | $.09.2020 for arguments on the point of charge.
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(Babita Puniya)
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Item No. 16
State vs. Ashwant @ Judi
FIR MNo. 3972014
PS: Hari Nayar

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon"ble High Court of Dellii from time to time amid lock-down.
Now, vide office arder no. 26/DINC2020 dated 30.07.2020, District Cogrts
have been dirceted to take up all the cases listed before them throush
videoconferencing except the cases wherein evidence is to be recurded.

28.08.2020
Present: Learned APP for the State through V/C
MNone for accused

Court is convened through ViC (CISCO WEREX) from residence affice.

Heard. File perused.
Process could not be issued due to lock-down.

Put up on 23.12.2020 for purpose fixed.
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ltem No. |
Srate vs. Shambliu

FIR No. 6972013
PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been dirceted to take up all the eases listed before them through
videoconferencing except the eases wherein evidence is to be recorded.

28.08.2020
Present: Learned APP for the State
None for the accused persons
Court is convened through V/C (CISCO WEBEX) from residence office,
File perused.
Process could not be issued due ta lock-down

Put up on 23.12.2020 for purpose fixed. b '

(Babita Puniya)
MM-06, West District
THC, Delhi/28.08.2020
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Item No. 3]

State vs, Mukesh Mandal

FIR No. 1952017
PS: Mundka

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down,
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the eases wherein evidence is to be recorded.

28.08.2020
Present: Learned APP for the State through V/C
None for accused

Court is convened throueh V/C (CISCO WEBEX) from residence office.

Heard. File perused.

Perusal of the file reveals that matter is at the stage of prosecution evidence,
Therefore, the matter stands adjourned in view of the circular issued by the
Hon'ble High Court of Delhi.

Put up on 23.12.2020 for PL.
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MM-06, West District
THC, Delhi/28.08.2020
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Item No. 2

Stute vs. Gagan

FIR No. 11267/2015
PS: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Dethi from time (o time amid lock-down,
Now, vide officer order no. 26/DHC2020 dated 30.07.2020, Distriet Courts
have been directed to take up all the cases listed before them through
videoconferencing except the eases wherein evidenee is to be recorded,

28.08.2020
Present: Learned APP for the State through V/C

None for accused

Court is convened throush V/C (CISCO WEBEX) from residence office.

Heard. File perused.
Process could not be issued due to lock-down.

Put up on 23.12.2020 for purpose fixed.

(Babita Puniya)
MM-06, West District

THC, De¢lhi/28.08.2020
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ltem No, 38
Kavita vs. DDU Hospital

Earlier all the matters were adjourned en-bloc pursuant o the directjons
passed by the Hon’ble High Court of Delli from time to time amid lock-down.
Now, vide office order no. 26/DIIC/2020 dated 30.07.2020, Distriet Courts
have been directed to take up all the cases listed before them through
videoconferencing except the eases wherein evidence is to be recorded.,

28.08.2020
Present: Learned Counsel for the complainant through V/C

Court is convened through V/C (CISCO WEBEX) from residence office.

Heuard.
F

(Babita Puniya)
MM-06, West District
THC, Delhi/28.08.2020

At request, put up on 29.082020 for purpose fixed.
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ltem No. 3
State vs. Ashfig

FIR No. 628/2016
PS: Hari Nagar

Earlier all the matters were adjonrned en-bloe pursuant to the directions

tonble High Court of Delhi from time (o time amid lock-down.
no. 26/DHC/2020 dated 30.07.2020, District Courls
cases listed before them through

vildence is to be recorded.

passed by the
Now. vide officer order
have been directed to tuke up all the
videoconferencing except the eases wherein ¢
28.08.2020

Present: Learned APP for the State through V/C

None for the accused

ned through VIC (CISCO N 'EBEX) from residence office.

Court is conve

Heard. File perused.
Put up on 23.1 2.2020 for consideration on the point of charge/further proceedings.
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ltem No., 4

State vs, Afoay Saini

FIR No. 68172015
PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon'ble High Court of Delli from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidenee is to be recorded.

18.2020
Present: Leamned APP tor the State through V/C
None for the accused
Court is convened through V/C (CISCO WEBEX) from residence ofTice.
Heard. File perused.

Matter was listed for SOD, however, none has joined the proceedings on behalf of
the accused. In view of the same, matter stands adjourned for 23.12.2020,

Owner of stolen property be also summoned for next date of hearing in terms of
previous order. \
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Itent No. 6

State vs. Mukesh Kumar

FIR No. 455/2018
PS: Mundka

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the lon’ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the eases listed before them through
videoconferencing except the eases wherein evidence is to be recorded.

28.08.2020

File received back from Lok-Adalat as unsettled.

Present: Learned APP for the State through V/C
None for accused and injured

Court is convened through V/C (CISCO WEBEX) from residence office.

Heard. File perused.

Put the matter on 23.12.2020 for framing the notice/further proceedings. J_,r
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Item No. 12
State vs. Kapil Kunar

FIR No. 0124/2019
PS: Mundka

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon ble High Court of Delhi from time to time amid lock-down.
Now. vide office order no. 26/DHC/2020 dated 30.07.2020, Distriet Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

28.08.2020

Present: Learned APP for the State through V/C
None for the accused

Court is convened through V/AC (CISCO WEREX) from residence office.

File perused.
Process could not be issued due to lock-down,

Put up on 23.12.2020 for purpose fixed.
(Babita Puniya)
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frem No. 1o
State vs., Jamal

FIR No. 4822018
PS: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now. vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

28.08.2020
Present: Leamed APP for the State through V/C
Accused is stated to be in J/C (on bail in this case)

Court is convened through V/C (CISCO WEBEX) from residence office.

File perused.
Put up 11.09.2020 for further proceedings.

ail Superintendent is directed to produce the accused through V/C on the next date

of hearing. !Bl
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Hem No, &
Dhun Mohan

CC No. 131792019
P'S: Hari Nagar

Farlier all the matters were sdjourned en-bloe pursuant to the dircetions
passed by the Hon®We High Court of Delhi from tinee to time amid lock-down,
Now, vide office urder vo. 26/DHC72020 dated 30072020, District Courts
have been directed 10 1ake up all the cases listed hefore them through
videoconferencing except the cases wherein evidence is to be recorded,

28.08.2020
Present: None

Court is convened throuph V/C(CISCO WEBEN) from residence office.

File perused.

Status report not received. Let the same be called for 23.12.2020, ‘
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Iem No. 12

State vs, Deepak Kinar

FIR No. 1152014
IPS: Mundka

Larlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down,
Now, vide office order no, 26/DILC/20200 dated 30,07.2020, Distriet Courts
have been direeted to take up all the eases listed before them through
videoconferencing except the cases wherein evidence is to be recorded,

28.08.2020
Present: Learned APP for the State through V/C
None for the accused

Court is convened through V/C (CISCO WEB EX) from residence office.

File perused.
Process could not be issued due to lock-down. [L/ ,

Put up on 23.12.2020 for purpose fixed.
(Babita Puniya)

MM- ﬁéﬂweq'ﬂ!\[nc[
Tl ]Cbﬁf}@]mﬁi{?}q‘ﬁﬂzu:
HIEUDF*?:G m 'R'_{ *.‘: : tr: &
HER L pr e Y '
11::::[.15:& F.-fl rj 3"'~ ri-'-:.:
A1 g '-t.'n.!\;-.'.l.r:‘
o M T Courds



Item No, 13
Viplove Singl vs. Sanjay Singh

CCNo. 121120
PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Honble High Court of Delhi from time to time amid lock-down.,
Now, vide office order no. 26/DIIC/2020 dated 30.07.2020, District Courts
have been dirceted to take up all the cases listed hefore them through
videoconferencing except the cases wherein evidence is to be recorded.

28.08.2020
Present: None

Counrt is convened through V/C (CISCO 1} ‘EBEX) from residence office.

File perused.

Put up on 23.12.2020 for purpose fixed.
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State vs. Sunil Kumiar

FIR No. 2522016
PS: Mundka

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down,
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

28.08.2020

Present: Learned APP for the State through V/C
None for accused Ram Tirath
Accused Sunil is PO

Court is convened throuelh V/C (CISCO WEBEX) from residence office.

File perused.

Put up on 23.12.2020 for arguments on the point of charge/further proccedings.
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Ttem No, W4
State vy, Nibhu

I Mo, 432011
[P Munidhi

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon®ble Wigh Court of Dethi from time fo time amid lock-tluwn,
Now, vide office arder no. 26/DHC2020 dated 30.07.2020, District Conrfy
hfn'r been directed to take up all the cases listed before them thraugh
vidcoconferencing except the cases wherein evidence is to be reeorded,

28.08.2020
Present: Leamed AP for the State through V/C
None for the accused

Court is convened throuph V/C (CISCO WEREX) from residence office.

File perused. [
Put up on 26.09.2020 as the matter pertains to the year 2013, \
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Item No. 36
Mummeet Johar vy, Amaneep Singls

CC No. 2639/2018
PS: Hari Nagar

Earlier all the matters were adjourned en-hloe pursuant to the directions
passed by the Hon*ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DIC/2020 dated 30.07.2020, District Courts
have been direeted 1o takie up all the cases listed before them through
Videaconferencing except the cases wherein evidence is to be recorded,

28.08.2020
Present: Ms. Ruhi Bansal, learned counsel for the complainant

File perused.

At request, put up on 23.12.2020 for purpose fixed. f{;l
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[tem No. 28
State vy, Aftar Alf

FIR No. 1473/2015
PS: Hari Nagar

Earlier all the matters were adjourned en-bloe pursunnt to the directions
passed by the Hon'ble High Court of Dellii from time to time amid lock-dowa,
Now, vide officep order no. 26/DIIC/2020 dated J0.07.2020), Distriet Couris
have been direccted to tuke up all the ecases listed before them through
videoconferencing except the eases wherein evidence is to be recorded,

28.08.2020
Present: Learned APP for the State through V/C

None for the accused

Court is convened through V/C (CISCO WEBEX) from residence office.

Heard. File perused.

Perusal of the file reveals that matter is at the stage of prosecution evidence,
Therefore, the matter stands adjourned in view of the circular issued by the
Hon'ble [igh Court of Delhi.

Put up on 23.12.2020 for PE.
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ftemy No. 7

Stare vs. Mohit

FIR No. 58772018
PS: Mundka

Earlier all the matters were ndjourned en-bloe pursuant to the dircctions
passed by the Honble High Court of Delhi from time to time amid lock-down,
Now, vide office order no. 26/DIC2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the eases wherein evidence is to be recorded.

218.08.2020
Present: Learned APP for the State through V/C
None for the accused

Court is convened through V/C (CISCO WEBEX) from residence office.

File perused.

Perusal of the file reveals that on the last date of hearing learned defence counsel
had sought time to address the arguments on the point of charge. However, today
none has joined the proceedings on behall of the accused. In view of the same,
matter stands adjourned for 23.12.2020.

[0 be also summoned for next date of hearing, —
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Iterme No, 37

Bharatmani Sunar vs Jagpreet Singh

CC No. 331272019
PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

28.08.2020
Present: None

Court is convened throneh V/C (CISCO WEBEX) from residence office.

File perused.

Put up on 23.12.2020 for purpose fixed. 7;-5.*.!7 e
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ltem No. 20

State vs. Urmil Dhuppar ete

FIR No. 400/2012
PS: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passcd by the Hon ble High Court of Delli from time to time amid lock-down.
Now, vide office order no. 26/DILC2020 dated 30.07.2020, District Courts
have been directed to take up all the ecases listed before them through
videcoconferencing except the cases wherein evidence is to be recorded.

28.08.2020
Present: Learned APP for the State through V/C
None for accused

Court is convened through V/C (CISCO WEBEX) from residence office.

Heard. File perused.

Perusal of the file reveals that matter is at the stage of prosecution evidence.
Therefore, the matter stands adjourned in view of the circular issued by the

Hon ble High Court of Delhi.

Put up on 28.09.2020 for PL.
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